
Date : 13.6.199k 

File Nos. 

1.•  0.A.437/86 
 C.A.256/87 
 O.A.622/87 

4, O.A.776/7 
. Ci.A.792/87 

 O.A.78/88 
T. O.A.325'88 
e. U.A.70/88 

 O.A.54/89 
 C.A.147/9 
 O.A.025/09 
 IR.418/87 
 TR.54/8 
 G.A.55/86 

. 	, 
i. O.A.447/86 
10. ¼).A.239/87 

 0.A.7o1/07 
 A.6Ck.i/7 

 0.A.13188  
 0.A.ô04/b 
 C.A.17/89 
 G.A.398/89 
 C.A.426/89 
 O.A.447/89 

23. O.A.555/89 
2. 0.A.559/89 
27. O.A.925/89 

In the above cases parties and advocates 
concerned were present, today. 

parties/advocates to the application stated 
that, principle obserbed by the full bench judgment 
in Shi'i P1K. Sharma's case is involved in the above 
cased. 

Adjourned to 1.8.199.1 for final hearin. 
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M.Y. PRI0L 	) 	• 	( U.C. SRIVASTAVA ) 
MEMBER (A). 	 VICE C HA IRMAN. 


